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On request  of the learned counsel
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Heard counsel for the parties.-
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The application is disposed of
in terms of the orderx.

NOo order as to costse
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IN THE GAUHATI HIGH COURT

ngh Court of Assam Nagaland, Meghalaya, Manipur, Trlpura \'
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Respondent
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| ’ Present
1 : Hon'ble Mr.Justice NC Jain

24.1.2000 | ©

Notice 'og motion be issued to the respondent
for a date| returnable within 4 weeks.

MriH.Roy accepts notice on behalf of
respohdent% 1, 2, 3 and 6. Other respondents be
served | by registéred A/D post. Steps to be taken

- t
within 3 days. i

. , ' !
Following! the grant of interim relief as in

. . | | |
%\{ W.P.(C)| 1598/99, lit is hereby ordered that the
. . A | : | '
MA’/'AJ petitio'ner sball‘l not be released from his present

x

A(Vf{{\//" post of Divisional Accountant in tne OLfiCe of wne
RWD, h
L Executlve nglnee » Bomdila/ Arunachal Pradesh.
)
M T¢ come Up with W.P.(C) Nos. 1598 & 1999/
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ho1 | CIVIL RULE NO.6037/98 |
- WRIT PETITION(C) 1117/2000

. WRIT PETITION(C) 876/2000
WRIT PETITION(C) 496/2000
WRIT PETITION(C) 376/2000
WRIT PETITION(C) 257/2000
WRIT PETITION(C) 373/2000 |
WRIT PETITION(CV) 374/2000
WRIT PETITION(C) 375/2000

BEFORE
THE HON'BLE MR,JUSTICE JN SARMA,
. Send back all these matters to“

Central Administrative Tribunal
\ ,
| for disposal in accordance with law,

' Heard Mr.A Roy, learned counsel
for petitioner and Mr.PN Choudhury,
‘learned counsel for Union of India.

T/ o
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CENTRAL ADMINISTRATIVE TRIBUNRL, GUWAHATI BENCH

; Original Application Nos.From ZGO(T) fto 208(T) of 2001,
Oata of Order ¢ This is the 22nd Day of Juna, 2001,

‘ " HON'BLE ME., JUSTICE ReR.K. TRIVEDI, VICE CHRIRMAN.

‘- HON'BLE MR. KoKe SHARMA, ADMINISTRATIVE MEMBER.

0.h. No.200/2001 {T) (in c.R.6037/9a)s

Re Prathapan : “ o o ﬁpplicant.
By Aduoc:ate MreBeKe Sharma & Mr.PeKe Tiwari,

% % - . - Vs -

\., e

. ‘Stato uf‘ Adinachalr Pnradash & Ors . Respondents,
gcay Mr.8.C,Pathak, AddleC.GiS.G

o.A.No.zm/zom(T) (in W.P.{c)1117/2000 3

Shri Habung Lalin o o o Applicant.
By Advocate Mr. Tagia Nxchi

- vs -
14"’ .
TRy &\ttion of India & Ors. « o o ~ Respondents,
Bk, Wi miC.Pathak, Addl.C.G.S. c. S
%0.232/2001(1') (in u.P.(c)374/2000
P ez hab Chandrs Das o« o e Applicant,
y Advocate Mr.Amitava Roy & Mr.8.Dutta
' Wy
e Vs =
Statse af Arunachal:fpadesh & 0Ors | Respondents .

m':.;ﬁ.o-b Roy, STeCsGaSeC,

O.h. No.203/2001(T)(1n Ve P.(c)zsv/zooo):
Sri Gamboh Hagey ‘ .« o o Rpplicant
By Advocate Mr.M.Chanda & Mr.S,0utta
- s = A
Thé State of‘Ardinachal Pradesh & Ors. Res pondents,
Mr.B.C.Pathak, Addl,CeGaSeCe
0.A.204/2001(T) (in W.P.(c)373/2000) 3
Shri Rsthindra Kumar Deb o o o Applicant,
R By Advo&ate Nr.Aﬁitava Roy & Mr.5.0utta
- Vs =
'ismacsxtwﬁ‘e.:é:ﬁi#t{!né}dﬁal Pradesh+s +0rs, R@spondents.

Mr. A, Deb ROY, Sr.CeGeSeCo

Contd.. 2
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/o : ‘ ’ '(
 0.A.205/2001(T) (m u.P.(c, 376/2000) s s
Shri Utpal Mahanta ’“ l o o o Applicant,
By Advocate Mr.A,Roy & Mr.S.0utta
5 0 -vs e b
E- : The.Gtatel afih runsshal éiadesh &,0r3, o« Respondents,
Mr, Ae.DOb Roy, STeCeGeSeCo
L 0.4.206/2001(T) (in UePe(c) 496/2000) 3
. Hage Mubi Tada o« o o Applicant,
e _ B8y Advocate Mr.,A.Roy, Mr.M.Chanda & MryS.Outta
- - Us =
'g ~ Union of India & Ors. * o o Raspondenté.
’ ~Nr.“.09b ROY, Sp.C.GsS.Cos
0.A.207/2001(T) (in W.P.(c)876/2000) 3
i Nalay Bhushan Dey o o o Applicant,
' By Advocate Mr.B.C.Des & Mr.S.Dutta
c - Vs = o
Union of India & Drs.,ll ' « o o Respodﬁants. o
f%. e L e
Dl )\oob Roy, Sr.C G. s c. R
Applicant,
- vs -
f' N
The State of Arunachal Pradesh & Ors. « . Resgpondents,
Mr.A.Deb Roy, 5reCeGeS,C,
ORDER
Ve have heard Mr. M, Chanda for the applicants
and Mr.A.Deb Roy,,;_l‘-:,e;arnod Sr.C.G.5.C, for the respondents.
,2. In all the aPoresald O.A.s the questions of law oo %

P ' L?re simllar and thay cwn be disposed of by a common

contd.s 3
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ordei/against which learned counsel for the parties

" have no objection,

3. The-applicants of the'present 0.A.s ars serving
in diFfereqt capacities under the State of Afunachal
Pradash, The applicants are serving bn the basis of
'dethafion. They are mainly involved uith Divieional
: W udee S .

Accountant in the organisatioq,ead}edministrative cone-
trol of Accountant General (A&E),Arunachal Pradesh and
ﬂeggalayé. After expiry of thé pariod of deputatioq/
orgggfﬂave-bean passed for repatriétion toftheir original
depértment. Agrieved by the order of repatriation the

- appiicahtsfﬁéaﬁf?iled\thg Urit Petitions in High Couft,

uhiéh have been transférred to thgs Tribunal,

4, Learned counsel for the applicant has submitted
that by order dated 15Q11-199§, the Govern@ent of Arunachal
Pradesh has extended thé period of deputation for a |
pefiod of tuc years from the date of expiry of their
present respective ténurqyin the interest of public

ERIET R,
‘ﬂ A 5. »
g

~

igx "The Govt, of Arunachal Pradesh is of the |
5\ vieu that requitment and posting of the DAG/DAS

e for 38 working Divisions of PUD may not be done .
‘K E- at this stage, since final dscision of the
p¥xle Govt, is still auwaited, The serving Divisional

Accountants in the works Deptts on deputation
basis may be allowed extension for a further
period of tuo years from the date of expiry of
their present respective tenure in the interest
of public service, This will provide succour

to the poor financial position of the state
prevailing at the present time, This arrange-
ment is proposed till vieuw of the State Govt,
in final shape could be put forward to your
esteem office," o

Thus thetperiodiof expiry stands extended by order dated 15th
Novf99 from the date of expiry. In the meantime the State

of Arunachal Pradesh has taken a decision to absarve the

o

contdes 4
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deputationist applicants in the State Cadre by order
dated 12«1=2001, copy of which has been filed as

Annexure-9, The letter is being reproduced belows

T D
"Ta,

The Accountent General(A&E)
Arunachal Pradesh, Meghalaya, etc.,

 '5hillang=793 001,
9;3 %gab& Transfer of the Cadre of Divisional
& Rtcounts DFficer/Divisional Accountants
to the State of Arunachal Pradesh =

ragarding,

Sir, .

"It was under active consideration of the
Government of Arunachal Pradésh for sometime
y to take over the Cadre of the Divisional ‘
CBs Ve | Accounts Officers-/ Divisional Accountants of
L5732, of the Works Depattment totalihgi 91 (Ninety ond
posts from the-existing combined :cadre being
controlled by you., Now, the Government of
A runachal Pradesh has decided toc take gver the
above said Cadre under the direct control of
the Director-of Accounts & Treasuries, Govt,
of Arunachal Pradesh, with immediate effect,

Persons those who are borne on regular
basis in the cadre and opt to come over to
A rynachal Pradesh state Cadre, will be taken
over.on status Quo subject to acceptéance of
-theistate Government, It is also dieided that
hancefarth no fresh Divisional Accountant(s)
on demitation will be entertained. Cases of ..~
thoseiuho are presently on deputation and”:s,
serving:in this state shall be examined at this
end for:their fPuture continuation even -aftef.
‘complet of the existing term of deputation. -

1%?}3, therefore, requested tog take
necessary actioen at your level so that the
process of the transfer of the Cadre along with

the willing personnel can be complated imme--
di.ately. : )

Formal notification is under issue and
shall be communicated in due course,

Yours faithfully,

(Y oM QQU)
Director of Accounts & :Treasuries
& Ex=0fficio Oy.Secy.(Finance ),
Govt, of Arunachal Pradesh,
NAHARLAGUN. " (

Tohtd., 5
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9 As the State Governmént has extended the period

of deputation and further has takep a decision to absorve
‘the:applicants in the State Caudre by order dated 12-1-2001,
in our opinion, nothing is left to be decided by this

Tribunal in these 0.A.s. The order of repétfiation impugned
in these D.A.s stands [euspended by order dated 15-11-1999,

™ ¢ Y .
i e “-w'friledLg:\Annaxura-7. ER 1 PR
vers AT The applicaticns are accordingly;.:dispcsed of.

It is made clear that if change*in the preseht situation

M (X4

n to. the applicants to approach this

202
8

3 ekl
arises, it kstp

Tribunal,

MNouever, be no order as to costs,
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FILING SL. NO. \g\

,Name of’ Palty 9( AM (/;’\/ 094,3

| Form No. GHC-I INC/INP/01 A
"THE GAUHATI HIGH COURT

\9\;

i (THE HIGH COURT GF ASSAM : NAGALAND : MFGHALAYA MANIPUR : TRIPURA

MIZORAM AND ARUNACHAL PRADESH)

CHECK SLIP

' DISTRI CTE D esd Kprme 9‘7 wf’P@ CASE NO. lﬁé—w
: DB/SB@ o "‘.T‘
f \)\\

CATEGORICODE: [ 07 47—7

' DATE OF FILING : 2y / Y / W

| ’ - S;ggamrg'og D, A. ,
1. Colrt Fee due
Court Fee Paid
[
Deiéicit_ if any
2. Filed m}ithin Limitation :° Yes/No.
Coﬂdahon Petition Yes / No—"
f ﬁ%“y’ | 3
3. Rel;ataq informationFor  : Yes/No.
' Caveatj‘:ilviatching : ;
; “; . (\/ s o
"4, Vakalatnama File Yes / No. - o Lo
5. Ce dfr%d copy of order : Yes/No. | S T
" Judgentent, if required, | K
Filed. | |
6. Aflida»,\':/it/Veriﬁcation : " Yes/No.
| i . . W
in ;ard;f‘in . ¢t
7. FOrmi"nproper : Yes/No. . T
8. Ay other defects (tobe . Yes / No. v : ' ah
na‘hled'l | : : T
i ' i : A
CASE READY / DEFECTIVE
| _
i et 14
' ‘1.‘3355” ? e
SIGN; &ATE_. RE OF TH]‘},’XSUPMi A SIGNATURE.QF THE STAMP
-~ FIL ING SECTION ‘ REPORTER o
‘!
G.H.C. EW. FUND j.
- ! ] v ‘J\. /
] /
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Form No. GHC-L INC/INP/OI
THE GAUHATI HIG%.K COURT .

(THE HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA MANIPUR : TRIPURA

3.
ﬂ ‘ MlZORAM AND ARL“‘JACHAL PRADESH}
Category No. Year
(a) Case No.: LA ) B S FL /W
®) Related Case No.: / : 199
(¢) Related Information :___
(d) Jurisdictional Value Rs.__ @ 1. (e) Court Fee Rs. ;g W el

b ek ek b e

1. () Date of Ragistration :

2. (a)  Case Category Code :

2. . (b) Subject Category Code:

(é) ‘Provision of law under which the case filed__
- DATE / MONTH !/ YEAR

) 0 BHl 0 @

. (c) Bench Code:

o .

3. State, Name

Petitioner (s)

Prg ﬁa&% 4. State Code |
A ~ '

5. Respondent (s)

MY- A* RO"A—j gr. MNDCD\IQ_

6. Petitioner (s)

My . M'Q&\%@o._

Advocate (s)

My . $.Dulla , Adawtede,-

7. Respondént (s)

q
~3
N

Advocate (s)

8. 'Stage Codeof -
the Case

‘9, ' Count No.

10. Caveat(ifany): Yes

x - Kindly use appropriate codes.

' [GH.C. EW. FUND |

v/No L/ /9 W

Signature with date :

RC(_/ / /'2/02,

/




District : West Kameny

IN THE GAUHATI HIGH COURT

(The High Court of Assam, Nagaland, Meghalaya, Manipur,
Tripura, Mizoram and Arunachal Pradesh)

(CIVIL EXTRA-ORDINARY JURISDICTION)

W.P. (C) No._37¢ /2000

W category Code No. @
Bench : A

8ri Keshab Chandra Das

)01 89

The State of Arunachal Pradesh & Ors.

Page No,

Sl.No., Particulars Annexure

1 Petition - 1-15

2 Affidavit - 15A

3 OCffice order dt. 5.2,.,97 1 16-18
4 Circular dt. 24.12.96 2 19

2 Loige&egafg'wjfg'. 29' 97 . 2 29, 2
6 Hon'ble Court's order dt.3.12,98 4 21A

7 Hon'ble Court's Urder dt.1.4.99 5 22

8 Hon'ble Court's Order dt.1.4.99 6 23

9 Circular dt. 16.11.99 7 24=-25
10 Letter dt. 15.11.99 e 26~27

Date s 2401.2000

Filed by :

aAdvocate

6



f’“» District - West Kameng 9 l% §
h !

IN THE GAUHATI HIGH COURT
(The High Court of Assam, Nagaland, Meghalaya, Manipur,

Tripura, Mizoram and Arunachal Pradesh)
<> '

(CIVIL EXTRA-ORDINARY JURISDICTION)

W.P. (C) No..372% /2000

Category Code No. 3 CR ;p/ L3

To

The Hon'ble Shri Brijesh Kumar, B.A., LL.B.,
the Chief Justice of the Gauhati High Court
and His Lordship's Companion Justices of the

said Hon'ble Court,

IN THE MATTER OF :

An aépliéaﬁion ﬁnder Article 226
of the Constitution of India for
issue of a Writ in the nature of
Mandamus and/or any other appro-
priate Writ, Order or Direction

of like nature.

~AND-

IN THE MATTER OF:

Challenge to the legality of the
threatened action of the Respon~

dents to repatriate the Petiticner

Contdee.o |
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y

to his parent department without
considering his cése for permanent
absorption and the option exercised

by him to be absorbed in the bifurcated
cadre of A.G. (A&E) at Arunachal

Pradesh,

IN THE MATTER OF s

V’Perménent abéorption of the Petitioner
as Divisional Accountant in the
organisation and administrative
control of Accountant General (A&E),

Meghalaya, Shillong.
«AND=
IN THE MATTER OF 3
Enforcement of Petitioner's funda-

mental right under Article 14 and

16 of the Constitution of India, f

IN THE MATTER OF

Keéhab Chandra Das,

son of Shri Kamini Kumar Das
presentaly'wbrking as Divisional
Accountant in the office of the
Bomdila R.W.D. Singchung, Tenga Valley,
West Kameng."District, Arunachal
Pradesh, Deptt. of R.W.D., Govt of

i

Arunachal Pradesh \‘k.
« -Petitioner .



1.

2.

4.

5.

6.

~VERSUS~

The State of Arunachal Pradesh,

through the Secretary,
Department of R.W.D., Government
of Arunachal Pradesh,

Itanagar.

The Chief Engineer,

R.W.D.,, Government of Arunachal

Pradesh, Itanagar.

The Director of Accounts and
Treasuries, Government of Arunachal

Pradesh, Naharlagun,

Arunachal Pradesh,

The Comptroller & Auditor
General of India, 10 Bahadur

Shah Zafar Marg, New Delhi=-110002.

The Accountant General (AsE),
Meghalaya etc.
Shillong-793001.,

The Executive Engineer,
Bomdila R.W.D.
Singchung, Tenga Valley,
West Kameng,

Arunachal Pradesh

ee .o Respondents




The humble petitioh of the abovenamed petitioner

MOST RESPECTFULLY SHEWETH 3

1. . That the Petitioner in the Present petition

is seeking his permanent absorption as Divisional
Accountant in tﬂe organisation and administrative
control 6f_Accountant General (ase), Meghalaya, Shillong,
Though this Petitioner-has worked for nearly three

years as Divisional Accountant in the organisation and
administrative control of Accountant General (A&E)
Meghaiaya, Shillong, but he is not being perménently
absorbed in the aforesaigd capacity. Now the efforts

are on to repatriate the Petitionef to his parent
department of P.W.D., éovernment of Arunachal Pradesh,
What makes the likely repatriation of the Petitioﬁer
'disturbing is the fact that though he is being repatriage
ted to his parent department of PeW.D.,, Government of
Aruhachal Pradesh, but his pPlace is to be taken by the
deputationist only. Hence the present case is the caée
where one deputationist is replaced‘by another deputa-
tionist. Instead of Permanently absorbing the Petitioner
to the post bPresently being held by him, wherein he has
worked for nearly three years by repatriating him to

his parent department, the Respondents are only bringing
a person on deputation to work in the place of Petitioner,
It is also noteworthy that the Petitioner is competent
to be bermanently absorbed in the deputation pbost of
Divisional Accountant, Moreover, though he worked on
deputation but his appointment was. against the pefma-

nent post in a substantive Capacity and his sﬁch appointe

lent was pursuant to a selection, It will be Pertinent

R g
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to méntion here that option was called for to be
absorbed in the bifurcated cadre of AG (A&E), Meghalaya
etc. Shillong for Arunachal Pradesh and the Petitioner
duly exercised his option, However, presently there is
a move to repatriate him without considering his such

option. Hence the present writ petition.

2. That the Petitioner was initially appointed

in the P.W. Department of Government of Arunachal
Pradesh as Upper Division Clerk at Anini P.W.D., Anini,
Arunachal Pradesh. Eversince his entry to his service,
he has been discharging his duties to the satisfaction
of all concerned. Presently, he is on deputation to aG
(A&E), Meghalaya and is posted at Bomdila ReWeD.,
singéhung, Tenga Valley, West Kameng District, Arunachal
Pradesh, Department of R.W.D.,'chernment of Arunachal
Pradesh. Thus although he is working under thé adminis-
tration control of AG (A&E) Meghalaya etc., Shillong
but practically, he has been working in the office of

the State of Arunachal Pradesh,.

3. That the petitioner consequent on his selection
for the post of Junior Grade Divisional Accountant in
the cadre of Divisional Accountant under the adminis—
trative control of the Accountant General (a8E), Megha=-
laya etc. Shillong was appointed as Divisiohal Accountant
' _ Executive Engineer,
;n the office of the/R.W.D. Bomdila, Singchung, Tenga
Valley, East Kameny, Arunachal Pradesh éide E.O.'No.

D A Cell/229 dt. 5.2.1997. !

Copy of the Office Order dated 52,1997 is

annexed as Annexure=1,




4, That though the aforesaid appointment of the
Petitioner was on deputation for the period of one
year, but the same was subsequently extended from time
to time and the Petitioner is still continuing in the

said post,

5 That when the Petitioner was working as
Divisional Accountant in the department of R.W.D. as
aforesaid, options were called for from the intending
incumbents to be absorbed in the bifurcated cadre of
AG (a&E) for Arunachal Pradesh. The Petitioner being .
interested to be absorbed in the bifurcated cadre,
duly exercised his option vide letter dated 10.3.1997,

Copies of the relevant documents in the above
context viz, circular dated 24.12,.96 and letter
dated 10.3.97 alongwith the enclosures are

annexed as Annexures-2 and 3 respectively.,

6. That pursuant to exercise of such option, it
has been the legitimate expectation of the Petitioner kxk
that he would be absorbed in the emtablishment of AG (A&E)
for Arunachal Pradesh in due course, However, it is
whispered in the office that before consideration of
such applicant's absorption, he would be repatriated to
his parent depértment. It will be pertinent to mention
here that the Petitioner who was @ UDC in his parent
department came on deputation to a promotional post
carrying higher scale of pPay to the office of the AG (A&E)
Meghalaya etc. shillong. Ssuch expectation was also in

vide of the fact that the Performance of the Petitioner
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a@s a Divisional Accountant has been well recognised

by the authorities,

7. That the Petitioner states that consequent upon

the revision of the pay scale pursuant to the recommenda-
tion made by the 5th Pay Commission, the pay scaie of the
Petitloner has been revised ang fixed in the scale of pay
of R, 5000-8000/- with effect from 24.2,97. Thus it will

be seen that for all practical pumpose he has been treated
to be a regular staff in the establishment of AG (a&E),

Meghalaya etc, Shillong.

e. That the petitioner states that his legitimate
expectation for permanent absorption has been shattered
due to the arbitrary action of the respondents in issuing
the impugned order dated 17.12.99 whereby he has been
repatriated to his barent department i.e, ﬁnder the Chief
Engineer, Public Works Department, Itanagar, w.e. f. 21,2,
2000. However, the impugned order has not been given effect
till date ang consequently the Petitioner has not been
released. But the petitioner reasonably apprehends that
he may at any time be're;eased by the respondents in

- frustration of his legitimate expectation of Permanently

absorption.

A copy of the said order dated 17.12,99 is

annexed herewith as Annexure-3aA.

€a, That it is pertinent to mention here that on an
earlier occasion, there were other similarly situategd cdllea-
gues of the Petitioner who being aggrieved by the order of re-

patriation assailed the same before this Hon'ble Court and

N Contd. . LK ]
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this Hon'ble Court was pleased to protect their

interest by way of appropriate interim order. In

this connection mention may be made of the case of
Bidhu

one Shri BifR#uyXBhusan Dey and Shri M.V.K. Nair

and Shri R. Prathapan, Divisional Accounts under the

establishment of AG(A&E), Meghalaya who being aggrieved

by such, move of repatriation without considering his

case for absorption approached this Hon'ble Court by

way of filing Civil Rule No, 6037/98, No. 1598/99

and 1599/99, This Hon'ble Court by its order dated

3.12.98 and 1.4.99 protected the interest of the

~Petitioners in those cases by issuing a direction

to allow them to continue in his post of Divisional
Accountant. Now said Shri Prathapan, Shri Bidhu Bhusan
Dey and Shri M.V.K. Nair are continuing in the post of
Divisional Accountant under the establishment of AG
iA&E), Meghalaya etc. Shillong at Arunachal Pradesh,
The petitioner in the present case is similarly
situated like that}of the Petitioner in the said civil
Rule, |

Copies of order passed by the Hon'ble Court

as referred to above are annexed as Annexurese

4,5 and 6 respectively,

9, That the petitioner is aggrieved because
instead of absorbing him permanently as Divisional
Accountant in the office of the Accountant General (A&E),
Meghalaya etc. Shillong, he is being replaced by ancther

deputationist. The Petitioner has worked as DPivisional



-9-

Accountant for nearly three years, His appointment

as DPivisional Accountant Wa®s against a permanent post
and there is no reason as to why he cannot be absorbed.
in the saiad capacity more pafticularly when he has
already exercised his Sption for absorption, Instances
are at galore in the'establishment of AG (A&E) Meghalaya
etc. Shillong of absorption of deputationists, In this
connection, it is noteworthy that the Petitioner's
appointment as Divisional Apcountant was made after
carrying out selection in accordance with law. Since
the Petitioner was duly qualified and he was selected
for such appointment, he was accordingly sent on depu-

tation as Divisional Accountant,

10, That as stated above, the Department is seri-
ously conéidering to bring on deputation another person
in place of the Petitioner to work as Divisional account-
ant. Such a more on the Part of the administration is
wholly unaccptable inasmuch as the Petitioner is not

only duly qualified but he has also worked ag Divisional
Accountant for a long time. In view of the fact that the
Petitioner has a considerable experience to work as
Divisional Accountant, hig repladement by another person
&ho will be brought on deputation ig not only arbitrary

but also unreasonable. It will be pertinent to mention

here that although normal period of deputation is three

Years, but the same is eéxtenable upto five Years. Thus
if the post presently being held by the Petitioner ig
filled uwp by a deputationist only, there is no earthly

I'eason as to why the Petitioner cannot be continued upto



the maximum permission period of five years, even
leaving aside the fact that he has already exercised

his option for permanent absorption.

11, That the employer has to be model to be a

model employer mor so when such an employer is the
State itself. It is unjust to throw out a person who
has rendered about three years of service in the same
cadre especially when such a service was rendered on
the basis of thorough process of selection pursuant to
which the person was found fit for an appointment as
Divisional Accountant and he rendered his services in

the said capacity for nearly three years,

12, That the Petitioner states that similar cases
of sending back the deputationists to Arunachal Pradesh
from CBI came up for consideration before thig Hon'ble
Court and this Hon'ble Court in consideration of the
fact that option has already been exercised for perma-
nent absorption in the CBI, protected the interests

Of the Petitioner therein by passing appropriate interim
order. In this connection, mentiogiﬁag: bf W.P. (C)

No. 367/9%9 (Krishna Mangal Das Vs. UOI & Ors), W.P,

(C) No. 877/99 (Ajit Kumar Deb Vs. uol & Ors.) W.Pp.

(C) No. 1196/99 (Dambaru Dutta Vs. UOI & Ors). In all
these cases, the State of Arunachal Pradesh do not
have any objection towards absorption of the petitioner
therein in the CBI. However, its only objection was in
respect of the delay towards such asborption. Same is

the case here also in asmuch as the Goﬁernment"of

Contd,...



Arunachal Pradesh cannot have any objection if the
Petitionervis prermanently absorbed in the establishment
of AG(a&E), Meghalaya etc. Shillong, and/or in the |
bifurcated establishment of AG (A&E), Meghalaya etc.
Shillong for Arunachal Pradesh., The reason is obvious
inasmuch as by such absorption, posts will fall vacant

by which others will be benefitted,

The Petitioner is not in possession of the
copies of the orders passed in the above writ petitions.
However, he craves leave of the Hon'ble Court to
produce the same at the time of hearing of this

petition.,

13¢ °  7That there is a move from the Government of
Arunachal Pradesh to take the cadr-e of Divisional
Accountant’ fromthe Administrative control of A.G. (A&R)
Meghalaya etc. Shillong. The Government of Arunachil -
Pradesh has already issued circular in this respect,
on the last 16th November 1999, Circular in this res-
pect} on 16th November was issued for taking the cadre
from the Administrative control of A.G, (A&E), Meghalaya
etc, Shillong.

In fact A.G. (A&E) Meghalaya etc. was no
right to issue order of repatriation repatriating
the petitioner to his parent department under the
Govt. of Arunachal Pradesh,

As the petitioner is born cadre of Arunachal
Fradesh A.G. (ASE) Meghalaya etc. Shillong show2d have
issued order of bPermanent absorption of the petitionef
in the_cadre of Divisional Accountant on the basis of

his option exercised for permanent absorption,



Further Govt., of Arunachal Pradesh has already
made a reference with the A.G, (A&E) Shillong vide letter
No. DA/TRY/15/99 dated 15.11.99 in this regard. A copy
of the same letter was endorsed to all the concerned i.e.
Hon'ble Chief Minimter, Arunachal Pradesh, Commissioner
(Finance) Arunachal Pradesh, Commissioner PWD/RWD/PHED/IFCD/
Power Arunachal Pradesh and all the Chief Engineer of
Arunachal Pradesh for continuation of service bresently
working as Divisional Accountant (on deputation) posted in
Arunachal Pradesh for a further period of 2 (two) years on
expirty of their present terms of deputatiog. And also
directed all the Chief Engineers of Arunachal Pradesh not
to allow any new appointee Divisional Accountant without
consulting the State Government.,

Copies of the circular ﬂséued by the Govt, of
Arunachal Pradesh dt. 16. 11.99 and letter No.Da/

TRY/15/99 dated 15.11,99 are annexed as Annexe-
ures_7 & € respectively,

13A Thus the petitioner states that he has gathered in-
formation that he is being replaced by anoéhér deputationist
It is stated that the instant case is not one of his repla-
cement by ény regular incumbent of the office of the AG (A&E)
Meghalaya etc. Shillong. On the other hand, the bifurcation
towards creation of a new cadre of AG (A&E) for ArunacZhal
Pradesh is on the offiing and the necessary infrastructure
facilities have already been arranged. Thus if, in the
meantime, the petitioner is repatriated to his parent deptt.
without considering his case for permanent absorption, it
would seriously tell upoh his service career., It is further
stated that the entire action of the I'espondents in repate

riating the petitioner to his barent department, in the

facts and circumstances of the case is highly unreasonable

Contd. ,,
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and arbitrafy. The impugned order of repatriation suffers
from arbitrary exercise of power, non-application of

mind and is prima-facie illegal. It would be therefore,

in the interest of justice that this Hon'ble Court may

be pleased to set aside the impugned order of repatriation

dated 17,12.99.

14. That in this petition, theP Petitioner has made

out a prima facie case of arbitrariness on the part of
the réspondents. Petitioner has a strong case for being
permanently absorbed as Divisional Accountant either in
his present capacity as Divisional Accountant in the
office of the Executive Engineer, I & FCD,TBzu, Arunachal
Pradesh, Department of I & FCD, Arunachal Pradesh or as
Divisional Accountant in any of the office of the Accoun=-
tant General (A&E), Meghalaya ete. Shillong and so also
in the bifurcated cadre of AG(ASE) for Arunachal Pradesh,

An interim direction by this Hon'ble Court that pending

disposal of this petition the petitioner may not be dis-
turbed from present post of Divisional Accountant in the
of@ice of the Executive Engineer, I & FCD, would not
adversely affect the interest of the Respondents and they
would not be prejudi ed in any way, whereas on the other
hand, if such an interim order/direction is not given in
favour of the Petitioner, the writ petition itself would
be rendered infructuous, Hence the balance of convenience

is in the favour of the Petitioner towards Passing such

an interim ordet.

15, That the Petitioner has no other appropriate alter=-
native remedy than the one sought for herein and the relie=-

fs if granted by this Hon'ble Court would be just, ade-

quate, proper and effective,
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That the Petitioner demanded justice but the same
was denied to him, Hence the Petitioner files this

petition bonafide and for securing the ends of justice.

In the premises aforesaid, it is not
respetfully prayed Your Lordships may be
Pleased to admit this petition( call for
the records of the case, issue Rule calling
upon the Respondents to show cause as to
why a writ in the nature of Mandamus and/or
Certiorari and/or any other appropriate
Writ, Order of direction should not be iss-
ued setting aside the impugned order dated '’
17.12.99 and quashing the proposed action,
of the Respondents to repatriate the Peti-
tioner to his parent department .and as to .
why directions BBall not be issued to the
Respondents to permanently absorb the Peti=
tioner as Divisional Accountant in the Orga=-
nisation ang administrative control of the
Accountant General (A&E),Meghalaya etc. Shie
llong and/or in the bifurcated cadre of aG
(ASE) for Arunachal Pradesh and upon hearing
the'parties on the cause or causes thay may
be shown and on perusal of the records, be
Pleased to make the Rule absolute and/or
Pass other or further order/orders as may
be deemed fit and proper,

~2AND-

Pending disposal of the Fule, be pleased

to stay the operation of the impugned order

dated 17.12.99 and/or direct the Respondents



A

. post of Pivisional Accounaant. Arunachal

not to release the Petltloner for his present:
Pradesh, Covernment of Arunachal Pradesh and}

to allow him to continue as . such till disposal
of the Rule. ;

And for thlS, your petltioner as in duty
bound shall €ever praye. : _ ;ﬂ,' V

e et

o
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AN AAAMAL S s A AN N A A

TOALe A s,

AFFIDAVIT %

]

I, Keshab Chandra Das, aged about 50 years,

|
| S .
A T b ! 5
s ~

son of shri Kamini Kumar Das, presently working as

Divisional Accountant in the office of the Executive
éngineer, Bomdila RWD, Singchung, Tenga Valley, West

Kameng, Arunachal Pradesh, Department Of ReWeDey

Government of Arunachal Pradesh, Department of RWD
do hereby soleﬁnly affirm and declare as follows s

1. That I am the petitioner in the instant petitlon.
conversant with the facts and circumstances of
the case and therefore competent to swear this
affidavit. |

2o That the statements made in this affaidavit and
in the accompanying petition in paragraphs 4, 2,
4,6, 7,9, 10 Omd 12 are true to my knowledge
those made in paragraphs 3, 5,8 8A amd A3
being matters of records are true to my infor-

mation derived therefrom and the rest are my
humble submissions before this Hon'ble Court.

And I sign this affidavit on this the J4th day
of January, 2000, ’

f<erbool, Chordrs. v !

Deponent -L

Identified by me 3

?‘Z_Q,LLH?E\ L v ‘(b AN, - Iv'

Advocate's clerk

AU 1] 2o

T S p——

1. T Ao 0
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Annexure=1,

OFFICE OF THE ACCOUNTANT GENERAL (A&E) METHALAYA
ARUNACHAL PRADESH AND MIZORAM SHILLONG.

Consequent on his selection for the post Divisional -
Accountant (on deputation basis) in the pay scale of
Bs. 1400~40-1600~50~2300~60-2600/~ in the combined cadre
of Divisional Accoﬁntants under the administrative
control of the office of the Accountant General (A&E)
Meghalaya etc, Shillong, Shri Keshab Chandra Das,;UDC
at present working in the office of the E.,E, Anini,
P.W.Divn, anini (AP) is posted on deputation as Divisional
Accountant .in the office of the E.E. Electrical Divn,

Vii, Ambasa Tripura.

2. Shri Keshab Ch. Das should join in the aforesaid
post of Divisional Accountant on deputation within 15
days from the date of issue of this order, failing which
his posting on deputation is liable to be cancelled
without any further communication and the position may
be offered to some other eligible and selected candidate,
No representation for a change of the place of posting
will be entertained under any circumstances whatsoever,

3. The period of deputation of Shri Keshab Chandra Das
will be for a period of 1(one) year at the initial stage,
from the date of joining in the office of the E.E,
Eletrical Divn no, VIT Ambasa, Tripura., However the
period of deputation may be extended upto 3 Years. But

in no case, the period of deputation will be extended
beyond 3 years,

4, The Pay and deputation (duty) allowance in respect
of Shri KeC.Das will be governed by the Government of
India, Ministry of Finance, Public Grievances and Pension

(Department of Personnel and Training) letter No.2/12/
87-Estt (PaYo II) dtdo 290 4. 19880

o

Contd....
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Annexure-1 (Contd., )

and as amended and modiried from time to time. While

on deputation. Shri K.C.Das may elect to draw either the
pay inthe scale of pay of the deputation post or his
basic pay in the parent cadre pPlus personal pay, if

any, plus deputation (duty) allowance. Shri K.C.Das

on deputation should exercise option in this regard
within a period of 1(one) month fromthe date of joining
the assignment (i.e. the aforesaid post of depuration).
The option once exercised by Shri K.C.Das shallbe treated
as final and cannot be altered/changed later under any
circumstances whatsoever,

5. The Dearness Allowance, cCa, Children Education
Allowance, T.A, L.T.C., Pension, etc will be governed
by the Govt. of India, Ministry of Finance OM No. F1(6)
E-IV(A)/62 dt. 7.12,1962 (Incorporated as Annexure -31 -
of -Choudhury*s C.S.R. Volume IV(13th Ediction) and as
amended &nd modified from time to time,

6. Shri K.C. Das on deputation will be liable to be
transferred- to any place within the State of Arunachal
Pradesh, Manipur and Tripura, in the combined-cadre

of Divisional Accountants under the administrative control
of the Accountant General (A&E) Meghalaya etc. Shlllong.

7. Prior ooncurrence of this office must be obtained
by the. Divisional Officer before Shri K.C.Das (on

‘deputation) is entrusted to additional- charges appointed

Or transferred to a post/station other than cited in
this Establishment Order,

Sd/-
G.Banerjee (Ia & AS)
Accounts Officer

fc pa cel
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Annexure=-1 (“ontd. )

Memo No. DA Cell/2-49/94-~95/2761-2771 Dated 5.2.97
Copy forwarded for information and necessary action to

1. The Accountant General, (A&E), Manipur Imphal.
2. The Accountant General (ASE), Mamk Tripura, Agartala.

3, The Chief Engineer, PWD (EZ) Itanagar, A.P.
He is requested to request to release Shri Keshab
Chandra Das immediately with the direction to report
for duty to his place of posting on deputation under
intimation to this office.

REGISTERED (3)
He 1s requested to release immdiately

with direction to report for duty to his place of
posting on deputation under intimation to this office.

REGISTERED 4

The Executive Engineer. He is requested to intimate
the date of joining of Shri

REGISTERED 5

- Shri Keshab Ch, Das,U.D.C., C/0 the E.E., anini PwW
Divn. Anini (ap).

7. E.0., File

8,  8.C, File

S. P.C.File

10 Yile-of the deputationist

11, The Superingending Engineer, Tezu Circle (Ap), Tezu

12 ooo¢;ooo

Sd/~- Illegible
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Annexure=2

OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA
ETO, SHILLONG

Circular No. DA Cell/2~1/96-97 Dt._24.12.96

Separation of the Joint cadre of Divisional
Accountant/D,A.0O's among the State Accountant General
(A&E), Manipur, Tripura and Meghalaya etc. (for A.P)
has been under consideration of this Office-in consue-
ltation with the respective State A.G. To enable this
office to assess the availability of qualified/unquali-
fied D.A., D.,A.0's (Gr. 1 & II) for each of the States
and the decide further course ‘course of action in the
matter all Divisional Accountants (both qualified and
unqualified) and Divisional Accounts Officer, Gr. 1& II
are requested to send their Opetion (enclosed) so as -
to reach the office on or before 15.2,97,

F & Final decision on the exercised options will
however, be taken considering the following conditions s

1, ‘Transfer of the officers will be considered accor;
ding to their options and seniority subject to
‘the availability of vVacancies in the State cadre.

2, Option once exercised is'final and cannot be
revoked,
3. 'The entire process of separation of cadre will be

conducted in a phased manner,

S/~ Illegible
Sr. Deputy Accountant General (AsE)
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Annexure-3

To
The Accountant General (AsE), (DA Cell),
Meghalaya etc,
Shillong

Subject : Option for separation of cadre,

Reference : Your Circular No. DA~Cell/2~1/96-97/178
dated 240 12. 960

sSir,

With reference to the above circular I am
exercising my option for separation of cadre under
the Accountant General (A&E) Meghalaya etc. (for

Arunachal Prddesh).

Necessary annexure to the Circular is enclosed

for kind consideration ang acceptance,

Yours faithfully,

Eneclo : One option Sd/~ Illegible

10.3.97

(Keshab Ch, Das)
D,A,
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Annexure~-3a

OFFICE OF THE ACCOUNTANT GENERAL (A&B) MEGHALAYA ETC.
' SHILLONG
No. DA CELL/161 Date 17.12.99

On expiry of the period of deputation to the post
of Divisional Accountant under the Administrative Control
of the Accountant General (A&E) Meghalaya etc., Shillong
Shri Keshab Ch, Dag at present posted in the Office of
the Executive Engineer, Bomdiia RWD, Bomdida, Arunachal
Pradesh, is repatriated to his parent Department i.e.
Chief Engineer P.W.D., Itanagar, w.e.f. 21.2.2000

On being relieved of his duties on or before 21.2.
2000 from the office of the Executive Engineer, RWD,
Bomdila, Arunachal Pradesh he is to report for further
duties to the Chief Engineer, P.W.D. Arunachal Pradesh,
Itanagar.

' As required under para 384 of the Comptroller and
Auditor General's M.S.0(admn) Vol, I reproduced in
Appendix=I of the C.P.W.D., Code, 2nd Edition 1964 the
relieved official should prepare a memcrandum reviewing:
the Accounts of the Division (in triplicate) which the
relieving of the official should examine and forward
promptly with his remarks, to the Accountant General
(A&E? Meghalaya etc. Shillong through the Divisional
Officer, who will record such observations thereon as he
may consider necessary. This memorandum is required in

addition to the handing over memo of his charges to
relieving Officer.

Authority : Sr. DAG (Admn) Order dt. 5.11.99 at B/49 N

in the file No. DA Cell/10-1/93-94/98-99/
Vol.V. ‘

sS4/~
Sr. Deputy Accountant General
(Admn.)

Memo No. DA Cell/10-1/93-94/99-2000/1650~1656
Date 24.12,99

Copy forwarded for information and necessary action to :

1. The Chief Engineer, PWD, Arunachal Pradesh, Itanagar.
He is requested to arrange for posting of Shri
Keshab Ch. Das, Divisional Accountant on deputatof,
on his repatriation o his parent Department. The
concerned Executive Engineer has been asked to
release Shri Keshab Ch., Das on or before 21.2,2000,

2. The Exedutive Engineer, RWD, Bomdila, Arunachal
Pradesh. He is requested to release Shri Keshab Ch.
Das of his Division on or before 21.2.,2000 as his
;erm‘of deputation expires., He is also requested to
instruct Shri Keshab Ch. Das to report to his parent
Department i.e office of the Chief Engineer, PWD,
Arunachal Pradesh on his release from your department,
It may be noted that no further estension of period of

deputation will be ranted t ] i
any circumstances to avoid agysgg;pﬁiiggg.Ch. Pas undex

Contd....
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6. The Executive Engineer, Electrical Division, .
Bomdila, AP. He 1s requested to direct Shri Sunil

Ch. Chosh DAC of his Division to look arter the

work of the Divisional Accountant of the office of
the Executive Engineer R.W.D., Bomdid3,AP in addttion
to his normal duties with effect from 21.2.2000

un€ekl further order.

7. Shri Sunil Ch, “hosh, DAC Grade II of the Office
of the Executive Engineer, Electrical Divn., Bomdila.
fHe is directed to 200k after the work of the
Divisional Account of the office of the Executive
Engineer RWD, Bomdila, AP w.e.f. 21,2.2000 A.N. in
addition to his normal duties, until further order,

g. Shri Keshab Ch, Das, Divisional Accountant on depu-
tation, O/o the Executive Engineer, RWD, Bomdila
Arunachal Pradesh. He is hereby asked to report to
his parent department, O/o the Chief Engineer, PWD,
Arunachal Pradesh, Itanagar.

9. Personal file of Shri Keshab Ch. Das

10. Personal file of Shri Sunil Ch. Ghosh.
l1ie S.C, File,

12. E.0. File

Sé/- Illegible
Senior Accounts Officer
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Annexure=4

IN THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAM : NAGALAND ¢ MEGHALAYA : MANIPUR
TRIPURA : MIZORAM & ARUNACHAL PRADESH)

CIVIL RULE NO. 6037/98

R. Prathapan - Petitioner
State of Arunachal - Respondents

Pradesh & Ors.

PRESENT

THE HON'BLE JUSTICE SMT'I M.SHARMA

For the Petitioner ! Mr. B.K.Sharma
Mr., P.K.Tiwari
Ms Halen D., Advocates

For the Respondents G.A. Arunachal Pradesh

ORDER
3.12,98

Heard Mr. B.K.Sarma, counsel for the petitioner
and Mrs N.Saikia,Ga, AP,

Let the records be called for.

Let a rule issue calling upon the respondehts to
show cause as to why writ should not be issued, as prayed
for; and/or why such further or other orders should not
be passed as to this court may deem fit and proper.

Rule is returnable by eight weeks.

Govt. Advocate accepts notice for respondents 1,2,
5 and 6., Petitioner shall take step on the other respone
dents by regd post.

1111 the returnable date petitioner shall not be

released from the present post of Divisional Accountant

in the office of the Executive Engineer, Ziro Cigil

Division Department of Power, District Lowar Subansiri,
Arunachal Pradesh.

Sd//~ M.Sharma

Judge
True copy

.84/~
Superintendent(CiVil)
Gauhati High Court
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IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR
MIZORAM : TRIPURA AND ARUNACHAL PRADESH)

WRIT PETITION (CIVIL) No. 1598/99

BIDHU BHUSAN DE - Petitioner
-VSe
THE STATE OF ARUNACHAL PRADESH = Respondents
& ORS.
For the Petitioner ! Mr., BK Sharma & Mr. U.K.
. Nair, advs.
For the Respondents : CG.A., AP,
Date of Order 1.04.99

213

ORDER

Heard Mr. BK Sarma, learned counsel for the
petitioner and Mr. N. Sinha, GA, AP,

Let a notice of motion issue calling upon the
respondents to show cause as to why a Rule should not be
issued, as prayed for: or why such further or other order
should not be passed, as to this Court may seem fit and
proper. Notice is made returnable by one month,

Mr, N.Sinha, GA, AP accepts notice on behalf of
the respondent Nos. 1,2 and 4, The petitioner will take
steps for service of notice on the other respondents by
registered post with A/D by 5.4.99,

In the meanwhile, the petitioner will not be
released from his present post of Divisional Accountant
in the office of the Executive Engineer, Hayuliang Civil
Division, Department of Power, Arunachal Pradesh,

Sd/- AK PATNAIK
Judge

True copy
54/~ 13.11.99

Superintendent (Civil Rule)
Gauhati High Court
Guwahati
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IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM : NAGALAND 3 MEGHALAYA : MANIPUR s
TRIFPURA AND ARUNACHAL PRADESH

WRIT PETITION (CIVIL) NO., 1599/99

M.V. Kartikeyan Nair - Petitioner
The state of Arunachal - Respondents

Pradesh & Ors.

PRESENT

THE HON'BLE MR JUSTICE A K PATNAIK

For the Petitioner H Mr, BK Sharma & Mr UK

Nair, Advs.
For the Respondent H GA, AP,
Date of Order s 01.04,99

ORDER

Heard Mr B K Sarma, learned counsel for the
petitioner and Mr. N.Sinha, GA, AP.

Let a notice of motion issue calling upon the
respondents to show cause as to why a Rule should not
be issued, as prayed for; or why such further or other
order should not be passed, as to this Court may seem
fit and proper. Notice is made returnakble by one month,

Mr, N.Sinha, GA, AP accepts notice on behalf of
the respondent Nos. 1,2 and 4. The petitioner will take
steps for service of notice on the other respondents by
registered post with A/D by 5.4.99, |

In the meanwhile, the petitioner will not be
released from his bresent post of Divisional Accountant
in the office of the Executive Engineer, Kalaktang
PWD Division, Government of Arunachal Pradesh,

S8/~ AK PATNAIK
Judge



Annexure-7
MOST URGENT

GOVT OF ARUNACHAL PRADESH
DIRECTORATE OF ACCOUNTS & TREASURIES

NAHARLAGUN

Nol DA/TRY/15/99 Dated Naharlagun the 16th
‘Nov,. '199%9 '
To

All Executive Engineer
Pwn/Power/BHEQ/IFCD/RWQ/CiVil Power

Subject=Pivisional Accountant/Divisional Accounts Officer-

regarding,

Sir,

- I would like to inform you that the Govt. of
Arunachal Pradesh desire to take over the cadre of
Divisional Accountant and Divisional Accounts Officer
from the AG (A&E) Arunachal Shillong and to encadre
these posts to the Finance and Accounts 8ervice. You
are therefore, requested to furnish the following
informations with regard to creation and appointment
to the post of DA/DAO in your division since the pay and
allowances of DAs/DAOs are drawn by your division.

1, Name of the Division :
Maliling Address and Phone
No/Fax No, ‘

2. Date of opening of the Division:

3. Whether the division is '
permanent or temporary

4, Sanction order No. and date s

of creation of the post ané
scale of pay. '

4(a) If the post is upgraded to :
, DAC-II/ DAO=-1/SG and brought
under central cadre by the AG,
sanction order No. date with
scale of pay and the address
of the issuing authority may
Please be quoted,

(A copy Of the sanction order
if available with regard to

upgradation of post my please
be furnished),

5. Name and designation of the ]
incumbent holding the post
(DAO/DA) anda scale of pay,

5(a) Date of Joining to the post 2

Contd. . ;.
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5(b) Whether regular or on deputa~ 3
tiono

? 6. Whether the post is under Non-:

f Plan/Plan/Temporary or Perma-
nent etc. may please be furs
nished with their budget head
of account.

An early reply on the matter is requested enabling
the undersigned to furnish the required information
as above to the Govt within Ist week of December 1999,

Please treat this letter as urgent and confirm
action within 5th December 1999,

Yours faithfully,

54/~

‘ (C.M. Mongmaw)
Joint Director of Accounts
Directorate of Accounts and Treasuries
Government of Arunachal Pradesh
Naharlagun.

Copy to :=

1. *he Chief Engineer PHE/RWQ/IFCD/PWD.(Aone-I).Zone-II)

S 4tanagar and the Chief Engineer Power Department,
Naharlagun for information. They are requested to
furnish the required information as above for the
working divisions under their jurisdiction on prio=-
rity basis in order to formulate the modalities to
takeover these posts from the AG (A&E) Shillong and
their encadrement to BAS SFAS of the state of
Arunachal Pradesh,

5S¢/~

, (CoM. Mongmaw)

Joint Director of Accounts
Directorate of Accounts and Treasuries
A Govt of Arunachal Pradesh

Naharlagun4
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Annexure=8

GOVI. OF ARUNACHAL PRADESH
DIRECTORATE OF ACCOUNTS & TREASURIES : NAHARLOGUN

(THROUGH FaxX /SPEE POST)

No. DA/TRY/15/99 : Dated Naharlogun the 15th
Nov*99

To

The Accountant General (A&E)
Meghalaya, Arunachal Pradesh etc.
Shillong.

Sub : Recruitment/posting of regular Divisional Accountants.

Ref : Your letter No. DA/Cell/2-46/93-93/1241 dt. 4.10,99
& this office letter No. DA/29/85/ (Part) /6304 dtd.
8.9.99 .

Sir,

The issue of recruitment and posting of Divisional
Accountants to 38 public works divisions of this state
which are presently manned by deputationist were under active
consideration of the State Government, The Govt. of A.P,
has observed that prior to this correspondance under refer=
ence the State Govt. as well as this Directorate were never
consulted while recruiting and posting of DAOs/DAs, though
these posts were borned in the establishment of Executive
Engineers and paid from the state exchequer. It has also
been observed that prior to declaration of the State-hood
(20.2.87), the cadres of the DAOs/DAs were enjoying pay
scales without anomaly with the comparable status of Account-
ant/Assistant/Superintendent in the State Govt. working
either in the Directorate of Accounts & treasuries as well
as in other Directorates or in the district establishment,
The Directorate of Accounts and Treasuries now express
concern on the pay scale Presently enjoying by the cadres
of DAOs/DAs which were enhanced without having approval of
the State Govt. of A.P., The higher pay scales presently
enjoying by the cadre of DAOs/DAs has been PoOsing a problem
for granting huge amount in the form of pay and allowances

during the peropsed training period of 38 Divisional
Accountants.,

The Govt of Arunachal Pradesh is of the wview that
recruitment and posting of the DAOs/DAs for 38 working
Div@sions Oof PWD may not be done at this stage, since final
decision of the Govt is still awaited., The serving Divisional
Accountants in the works Deptts on deputation basis may be

the interest of public service., This will provide succour to
the poor financial A AN BN N X PR SPEEESR XL position of
the State prevailing at the present time, This arrangement
is proposed till view of the State Govt, in final shape
could be put forward to your esteem office,

Yours faithfully,
/

(C.M. Mongmaw)
Directorate of Accounts & Treasuries
Govt. of Arunachal Pradesh

Fax No. 3060 24428
Copy to ¢ 244281
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4.
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6.

Annexure-8 (Contd, )

The P.S. to the Hon'ble Chief Ministrer, Arunachal
Pradesh, Itanagar for information of the Hon'ble
Chief Minister.

The P.S. to the Commissioner (Finance),Govt. of A.D,
Itanagar for information.

The P.S. to the Commissioner PWL/RWD/PHED/IFCD/
Power for information,

The Accountant General (Addit) Arunachal, Meghalaya
etc. Shillong for favour of information,

The Chief Engineer PWD (E2/W2Z/RWD/PHED/ IFCD/Pover
for information please. They are requested to
give continuation to the serving DAs who are on
deputation for a further period of 2 years on
expiry of their present term of depuration &
meanwhile they may please direct the Executive
Engineer concerned not to accept Joining report
of new appointee (DA) without consulting the State
Govt/Directorate of Accounts and Treasuries,
Naharlogun, : ‘

The Chief Accounts Officer PWD (EZ) /WZ) /RWD/PHED/
IFCD/Power for information.

Cffice copy.

Sd/= Illegible

_ (C. M. Mongmaw)
Joint Director of Accounts
Directorate of Accounts & Treasuries
Govt. of Arunachal Pradesh
Naharlogun
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N IN THE GAUHATI HIGH COURT ‘ \
) 1: - (THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR,
g | TRIPURA, MIZORAM AND ARUNACHAL PRADESH)
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o WP.(C)No.374 OF2000 -~
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; L To:
i 1 |
E { ? The Hon’ble Shri Brijesh Kumar, B.A., LL. B., the Chief Justice of the Hon’ble Gauhati
S E 3 High Court and his othér_ Lordships’ companion Justices of the said Hon’ble Court.
B IN THE MATTER OF :
i Shri Keshab Ch. Das
: R PETITIONER
y . _ * .
2 ; B i . - -Versus- - ' o ~
§ 5. i IS = : '
By The State of Arunachal Pradesh & Ors.
A - RESPONDENTS
.‘ ,fqu _AND- : , - g
1A% IN THE MATTER OF :
! ;.an .J - An affidavit-in-opposition on behalf of Respondents
it 3 Vo .7 '
: 3 No. 4 and 5.
IR 3 L _
el wfwr‘—n.-‘n.-.u-—ﬁl?
% é éd) 9 AFFIDAVIT -IN —OPPOSITION ~ -
L I Shri 3. b BFTUES 5 0pshri W~ B, BATHE S |
aged about &’T years, presently working as Senior Depﬁty Accountant General (Admn.), , B
g wittheépondent No.5 do hereby solemnly affirm and declare as hereunder that having
]
' ) 1
i /
|
: o ARuan, '



~ gone through the facts and circumstances, I am in a i)osition to dépose about the same
and save and except what has been stated therein, all else can be taken as denied.
2. - That.the averments ma(ie in para 1 of the writ are denied except to
the extent supported by Record. |
~ That it is most respectfully submitted that the subject matter before
- this Hon'ble Court falls under the provisions of the Central Administrative Tribunals
Act,1985 and hence the Petitioner having approa-ched this Hon'ble Court prematurely, has‘
no lis to more the present petition. |
fhat the Respondents humbly state that the Petitioner, a regular
employee of the Government of Arunachal Pradesh, was posted on deputatioh as
| Divisional Accountant to posts under the administrative control of Respondent No.5 only
for a specified period. In his appointment letter (Annexure 1 to the Writ Petition)
wherein it was c_léarly mentioned | that while on deputation the Petitioner's serviceA
conditions would be governed by the orders set forth in the Government of India’s Office
Memorandum No.2/ 12/87-E§t.(Pay II) dated 29.04.1988 of the Department of Personnel
" & Training, Ministry of Public Grievances and PenSion, Govemméﬁt of India, as referred
to in Annexure 1 aforesaid. The Petitioner ‘being 'only on Deputation has no claim ‘of
'abso-rption to posts undex the admil;istrative control of Respondent No.5.
| . The Hon'ble Apex Court while laying down. the laW in Ratilal B
“Soni reported in AIR 1990 SC 1132 (1991) 15ATC(85) and St;lte' of Punjab vs. Inder
Singh (1997) 8 SCC ‘372: 1998 SCC (L&S) 34 held that :
“ a person on deputation can be feverfed to his parent Department
~at any time and does not get any right to be absorbed in the deputation post .”
That as per the Reéruitment Rules, 1988 of Divisional Acéountants

. (Indian Audit and Accounts Department) which came in force w.e.f. 24.09.1988, the -

»
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; Petitioner doee not have any right of claim to be absorbed against the post to which he is -
. appointed on deputation as f)er Rule 6, Schedule 11 of the said Rules 1988.
Further the Petitioner was reverted back to his .parent Depertment ‘

| in the Government of Arunachal Pradesh as his tenure of deputation of three years vide
letter dated 05.02I. 1997 had expired and hence the “order of repatriation is not violative of

" Article 14 of the Constitution” as held by the Hon'ble Apex Court in State of M.P. vs.
Ashok Deshmukh (AIR 1988 SC 1240).
’ The Petitioner’s claim that he had exercised an op\tion for
absorption is false, misleading and- hence denied. That no option for absorption was
called for from any Divisional Accountant on deputation. Tilat this call of options was

- circulated from the office of Respondent No.4 on 24.12.1996 (annexed as Annexure 2 to
the Wﬁt Petition)) was before the Petitioner was eglen being censidered for appointment
en deputation. | |

That therefore the order appointing the Petitioner on deputation as

a Divisional Accountant was issued from the office of Respondent No.S only on
05.02.1997 (Annexure 1 to the Writ Petition) and was under different terms and
conditions as was applicable. That whereby in the said ofder the only ept;ion given to the
I_’etitioner was an exercise of option regarding the fixation of his pay‘ in the deput'atien
post vide paragraph 4 of Annexure 1 to the Writ Petition and not for exercise of option |
for absorption as averred.
3 . A That, the averments made in paragraphs 2, 3 & 4 of the
Writ Petition, being misleading misconceiVed and contrary to the record is hence denied
m toto. That the Respondents humbly stete that the Petitioner was appointed on

de_putation' to the cadre of Divisional Accountants administered by respondent No.5 under .

CavEAT! Wigif GOUSY
" Guwadats.



the normal deputation terms and the rest is a matter .of records. The Respondent would
reiy on the record at time of hearing it necessary. ' -

4, That the averments made in paragraphs 5 & 6 of the writ petition
~ being concocted, miseonceived and misleading are hence denied.
That the Respondents most humbly submit that the Petitioner is not
 entitled for abeorption as per existing rules in vogue as stated specifically herein before
and above. That further the claim of the Petitioner that the eircular issued on 24.12.1996
abovesaid calling for his opti?n for absorption in the bifurcated cadres was meant for him
1s' not cofrect as averred by him as the option ‘was. then to be exercised only by the
_ qﬁaliﬁed/ unqualified Divﬁsional Accountant and Divisional Accounts Officers (Grade I
.& II) who were employees of Respoﬁdent 5. That further as a matter of fact no option
; };/as called for from any Divisional Accountant on deputatiortl. That as the Petitioner was

a Divisional Accountant on deputation from the government of Arunachal Pradesh there
~ was no question of exercise of the option by him, under the terms of the Recruitment

Rules.

That further Respondent humbly state that at no stage whatsoever
and as detailed herein before and above, was the absofptioe of the Petitioner ever
'censidered by the Respondents. |

: 5. Thet the averments made in paragraphs 7 being non est in law ‘and
misconcei\)ed are hence denied. That the Respendent humbly submit before the Horl'ble
Coﬁrt'that the Petitioner who was on deputation was allowed to opt for the re;/ise_d scale

of pay of Rs. 5000-8000 p.m. in the Deputation Poet because of revision of pay scales in
“the Govemment of India based on the recommendations of the Fifth Central Pay

Commission and in terms of paragraph 4 of the order cited herein aforesaid and placed at

Annexure I to the Writ Petition.. That the pay of the Petitioner was therefore accordingly

mz"'b] Afiny.

CAVRATI Bigh SOvDY
Cuvahati,



fixed in the revised scale of pay. That the fact that the Petitioner’s pay was re-fixed does

~ not allow him to claim that he is a regular employee of the Government of India as his

parent Department is in the Government of Arunachal Pradesh. Further vide this fixation
- of the Petitioner’s pay in the revised pay scales of the Government of India, the initial

" terms of deputation contained in Annexure-1 to the Writ Petition had not been altered in

ahy way and the Petitioner remained an employee of the Government of Arunachal

.

Pradesh ‘

6. That it is most humbly reiterated that the Petitioner by misleading
' this Hon'ble Court is aftempting a bas:k door entry into Central Government Service

discarding all hormé and rules and regulations related to appointment to and under

Respondent No.5.

That the Recruitment Rules and norms as applicable to these posts

under the Central Government being formalh and laid down can in no way be substituted,
" whereby a deputationist by attempting to fni;use the due process of law and by
) ﬁlisleading this Hgn’ble Court gain back door-entry abovesaid.l That it would not be out

of place to mention that even the criteria of age requirement for fresh recruitment and
' appointment to answering respéndents service has been givén a go by, as it is most

réspectfully submitted tﬁat if the present deputationist is' absorbed in the service of thg‘
| va;ns/wering Resbondents, he would block the api)ointment of those to bé regularly

appointed on eligibility criteria under the appljcable Recruitment Rules.

. ' That the averments made in paragraph 8 of the Writ Petition is

- denied as the Respondent humbly submit that as per Recruitment Rules which came in

force w.e.f. 24.09.1988, the period of deputation cannot be extended beyond fhé period of

three years That in the appomtment order (annexed as Annexure 1 to the Wnt Petltlon)

issued to the Petitioner on 05.02.1997 in paragraph 3 it was clearly menticned that "in no

CANRE of Agitam
QL0BAY! Wisn geuce
Nevmns e ¢ ¢ . '



case the period of deputatioh will be extended beyond three years". As the Petitioner was
due to complete his thr’ee years period of deputation on 21.02.2000 the order repatriating
| him to his parent Department was issued vide No. DA Cell/161 dated 17.12.1999(
' Ahnexure 3A to the Writ Petition), by the Resporident No. 5 requesting the Executive
Engineer‘to release the Petitioner on or beforé 21.02.2000‘ to allow the Petitioner to join
_back in his parenf Department in the Government of Arunachal Pradesh from wheré he
proceeded oﬁ deputation to his present post.

That the Petitionér’s expectation of permanent absorption in the
cadre of DiVisiOnal Accountants does not arise as he is on deputation. That the Petitioner
- had clearly understood that he could make no qléim for permanent absorption or that his
‘.deputation term would not be extended beyond three years as this was clearly m_entiéned

in paragraph 3 of ilis éppointment letter Annexure 1 to the‘Wﬁt Petition. |
-8  That the averments made in Para 8A being misleading and misuse
-of the due process of law as applicable to this ‘Hon'ble Court and hence is derﬁed.

That as a' matter of record OA412/99 with Shn RK Sanajaoba

| Siﬁgh, OA 67/2000 with‘ Binit Kumar Das, OA 122/2000 with Shri S.K. .Dam, OA

11;11/2000 with Tage Murten as Applicants - versus - the present Answering Respondents

| as; one of the opposite Partiés, are pending before the Hon'ble CAT, Gu\;vahati. That the

'Respondents hﬁmbly submit that conflicting and contrary Judgemeﬁts ma'y further
: c'onﬁase the issue on law and on facts.

That the Respondent reserves the right to file additional affidavits

. —in — opposition if nécessary and humbly submit that as the matters referred to in the para

unde/r reply are still pending b.efore this Hon’ble Coﬂrt, they rr_-lay‘ be consolidated into

analogous cases and the preliminary ‘question of juri;diction may kindly be decided

before proceeding on merits in the matter.

 Qemisstontr of AfMon,
Qe a “M‘. CAn”
" ' !t“m"‘ei s
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9. That the averments m.ade in péragraph 9 are denied as false aﬁd
1concocted.- That the Reépondehts humbly state that the Petitionér waé reverted back to
his: parent Department in the Government of Arunachal Pradesh'as his term of deputation
jo.f three years had expired in terms of the order appoipting the Petitioner (Annexure 1to
A' the Writ Petition). That the Petitioner’s claim for perménent absorption does not arisé in
the light of what has been explained to the Hon’ble Court herein before and abov;a.
. (
10. - 3 T}iat the averments made in paragraph 10 are denied as unfounded,
fal;e and misleading. That the Respondents humbly sﬁbmit that the presumption made
“by the Petitioner is without any basis on law and on fact. That in this connection it is
jreiterated that because the term of deputation of three years having expired in the case of
‘'the Petitioner, the order reverting him back to his parent Department in the Government
of Arunachal* Pradesh was. issued by Respondent No.5.‘ That this action of the
IR'éspondents was thus reasonable and not arbitrary. '
1. . That the averments made inA ﬁaragraphs 11 & 12 are miéleading

-and misconceived. That the Respondent humbly state while reiterating their submissions

herein before and above that the Petitioner who was on deputation has no right of claim

.to be absorbed in the establishment of the Res‘pondgrit No.5 in the cadre of Divisional
Accountants. The records are relied‘ in support of the above.
12, ' + That the averments made in paragraph 13 are denied as misleading
. and misconceived. That the Respondents humbly submit that the Government of
Arunachal Pradesh has unilatérally mooted the idea of fakeover of the cadre of Divisional
| Aécoun‘tants in December 1999 but till date has not come out wit.h a firm proposal.

i That it is most respectfully submitted that the Petiticner’s claim is

premature and based on conjecture and hence in terms of the law as applicable cannot be

-given effect to. That the Government of Arunachal Pradesh made a request vide their

. 2 .,:w%] Ao
COURAYI Wéw COUSY
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letter No. DA/TRY/ 15/99/9029 dated 15.11.1999 to extend the tenure of deputation for

another two years beyond the period of three years, but this was not agreed to by the

~ Respondent No.5, in keeping with the terms of deputation issued to the Petitioner on

05.02.1997 (Annexure 1 to the writ Petition). The government was accordingly informed

~ vide letter No. DA Cell/2-46/92-93/1698 dated 07.01.2000.

A copy of order dated 15.11.1999 is annexed as Annexure L.
. A copy of order dated 07.01 2000 is annexed as Annexure II.

13 ~ That the averments made in paragraphs 13A & 14 are denied as

- misleading and misconceived.  That the Respondent humbly submit that besides what has

' - been stated herein above, they have not resorted to any arbitrary action or illegal exercise

- of power as claimed in the Petitioner. The Petitioner having accepted the terms and

.. conditions of deputation in 02/ 1997 (Annexure 1 to the Writ Petition) should have

. back to his parent Department in the Government of Arunachal Pradesh on expiry of his

carried out and abided by the order (Annexure 3A to the Writ Petition) reverting him

deputation period.

That the Respondents humbly state that there was no ill will,

arbitrariness or illegal exercise of power while issuing the reversion order {Annexurre

- 3A to the Writ Petition) to the Petitioner asking the latter to revert back to his parent

Department in the Government of Arunachal Pradesh on ekpiry of his three yearS

- identical matters as given herein below and after a_re. pending before this Hon’blc'Court

deputation term. The claim of absorption of the Petitioner does not arise.

~ That it would not be out of place at this stage to mention that

and Hon’ble Central Administrative Tribunal, Guwahati Bench, filed by various

petitioners situated 'similarly against the answering Respondents -



| Before this Hon’ble High Court:

L

C.R 6037/98 in the matter of R Prathaphan versus Govt of Arnachal Pradesh and

. others.

A

10.

W.P. 1594/99 in the matter of M.V. K. Nair versus Govt. of Arunachal Pradesh and
others

W.P. 1598/99 1 in the matter of Bidhu Bhushan De versus Govt. of Arunachal Pradesh
and others

. W.P. 373/2000 in the matter of Rathindra Kr. Deb versus Govt of Arunachal Pradesh

and others
W.P. 1117/2000 in the matter of Habung Lalin versus Govt. of Arunachal Pradesh
and others

. W.P. 876/2000 in the matter of Malay Bhusan De versus Govt of Arunachal Pradesh

and others :
W.P. 496/2000 in the matter of Hage Mubi Tada versus Govt. of Arunachal Pradesh
and others

- W.P. 257/2000 in the matter of Gamboh Hage versus Govt of Arunachal Pradesh and

others

W.P. 376/2000 in the matter of Utpal Mahanta versus Govt. of Arunachal Pradesh
and others. -

W.P. 375/2000 in the matter of Hage Tamm versus Govt. of Arunachal Pradesh and
others-

Before the Hon’ble CAT, Guwahati:

1.

2.

OA 412/99 in the matter of RK Sanajoaba Singh versus Govt of Arunachal
Pradesh and others

OA 126/99 in the matter of Monmohan Das versus Govt of Arunachal Pradesh

and others

OA 67/2000 in the matter of Binit Kr. Das versus Govt. of Arunachal Pradesh and
others

OA 122/2000 in the matter of S.K. Dam versus Govt. of Arunachal Pradesh and
others

OA 141/2000 in the matter of Tage Murtan versus Govt. of Arunachal Pradesh

and others

That the answering Respondents from the record vested with them,

'respectfully submit that the Petitioners case appearé similar nature too -the cases

mentioned above and filed in the Hon’ble High Court and the Hon’ble Central

Administrative Tribunal , Guwahati Bench.

v Hon’ble Court and the Hon”ble Central Adm1nlstrat1ve Tnbunal Guwahatl Bench; the -

That in view of the various other cases being sub-judice before th1s

;;Fr&' - 'ﬁjﬁ‘i"
Q Jyﬂmm »iGe G&UE}?
Chalie



" Petitioners case may be consolidated and made analogbus in order to prevent any
. conflicting judgement that may cause disparity.

That the answering Resporidcnts crave leave to rely on th¢

submissions made in the other Affidavits in obposition filed in orde; to support and

“submit their stance in law to this Hon’ble Court. .

That the law as laid down by the Hon'ble Apex Court clearly‘ held
. that“ a;person on debutat.ion can be reverted to his parent cadre at any time and does not
- get any right to be absorbed in the deputation post”, as cite(;jl herein before and above.
. 4. | That the averments in paragraphs 15 and 16 being formal in nature
' ié\hence déﬁied. That in the facts and circumstances it is most respectfullyb and humbly
pfayéd that the pre;ent petition as filed by dismissed in limine, costs imposed in favor of
the answering Respondents the order dated 24 01.2000 Vac_aﬁed and the order dated 17
12.1999 be allowed to be implemented without any further undue delay. |
15. - That the contents made in paragraph 1 and 2 of this Affidavit-in-
opposition is true to my knowledge and those made in paragraph 3 to 14 are derived ﬁoﬁ

rqcords which I believe to be true and rest are humble submissions made before this

Hon'ble Gauhati High Court and I swear this Affidavit on 28" June 2000.

R | | ~ DEPONENT

. “grEIGY (,)
Sr. Dy. #ccountant General (Adrm,
| WRImIEIT (3,7.5) a7 watae
| ‘ , ¥ Office of the A.G, (A&E)
Identified by: . ' T, i o arearaw aky

" -Me,.elaya, Mizoram & A.P
\ N . . L .
. \M@M m&z @M‘ ) ' fareofaf- sl 306y
‘ . - “hillone- 763001 :
.~ Advocate Clerk.

i M tlpon $olemly aiirmed betore m
. , AN -days of.. . LYRENMES LD
: The dzcl.rant s joentified bf—
sl M A0 A% wy . e personally
- kuownio ms 1 W read over and

~expitincd ¢ e coftolts 10 tho declarant and

e declaca  scemed perfoctly to undeulalp’im\]

thm - :

Y = :

Corrmissiency of Affidavite
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GOVT OF ARUNACHAL PRADESH SARE AR e &

. DIRECTORATE OF ACCOUNTS & TREASURIES : NAHARLOGUN'L: w/.Live A
: o A e R e - . )
(THROUGH FAX/SPEED POST ) ‘ >/
No DA/TRY/IS/Q%/CKGEQS Dated Naharlogun the 15th Nov ‘99 u é&’
) - : - ? ") "‘A
-0

To, L .' @xf/}- 'QS

'he Accountant General ( A&E) - , /nﬁ\&.» ‘
\ Meghalay,Arunachal Pradesh etc., 2.9 @ {\ }514’” ij“

. . / _ A 2
Shillong., W PV .

Sub:- Recruitment /pésting of regular Divisional Accountants

Ref:~ Your letter No DA/Cell/2-46/92-93/1241 dtd 4-10-99

& this office letter No DA/29/85/(part)/6304 dtd 8-9-99

Sir,

The issue of recruitmentanJ posting of Divisional
Accountants to . 38 public works divisions of this state
which are presently manned by deputationist were under active
consideration of the state Government, The Govt of A,P has -
observed that prior to this correspondance under reference
the state Govt. as well as this Directorate were never consulted
while recruiting and posting of DA®8s/DAs, though these posts ™
were borned_in the establishment of Executive Engineers and
pald from.the.state_ exchequer, It has also been observed that
prior to declaration of the Stgte-hood (20~2-~87), the cadres
of the DAOs /DAs were enjoying pay scales without anomaly
with the comparable status of Accountant/Assistant/Superintendent ‘
in the state Govt., working either in the Directorate of Accounts '
& treasuries as well as in other Directorates or in the '
District establishment .The Directorate of Accounts and Treasu-
ries now express_concern on the pay scales p?§§6551§~5335yfﬁ§'
by the cadres of DAOs/DAs which were enhanced without having
approval of thé Stateé Govt of A.P. The higher pay 8cales presently
enjoying by the cadre of DAUS/DAs has been posing a- problem for
granting huge amount in the form of pay and allowanges during
the proposed training period of-----..38.Divisional Accountants.,

—

The Govt of Arunachal Pradesh is of the view that
recruitment end posting of the DAOs/DA&™ ‘for-.38 working Divisions

.of PWD may not be done at-this stafe, since £inal decision
. of the Govt is still awaited . Zhg

_ Ihg: Serving Divisidnal Accountants.
in the works Deptts on deputatifdn basis may be allbjed m—— »
extension for a furthér]period pf two years.from thH\ date of
expIry of thelr present Tespectivertenure 1n the Intbrast of—
public service. This will providbk succour to--the poor financial
position of the state prevailing at.the present time, This
arrangement is proposed till view of the State Govt, in final

shape could be put forward to your esteem office.

Joint DirecttOr of Accounts
Directorate of Accounts & Treasuries
Govt of Arunachal Pradesh

Fax No 0360 244281
Copy to :~
1. The P.S to the Hon'ble Chief Minister, Arunachal
pPradesh, Itanagar for information of the Hon'ble(?ﬁkt.
Minister.

2. The P.S to the Commissioner(Fihance)Govt‘of A.p
Itanagar for information.

3. The PS _to the Commissioner PwWD/RWD/PHED/IFCD/Power
for information, Contd

0 s 0 e



i
¥
-
i N
e s
N
NS
o

The Accountant General ( Audit ) Arunachal , Meghalaya eécf
Shillong for favour of information. :

The Chief Engineer PWD (EZ2 / Wz ) / RWD/ PHED /. IFCD /.,
Power for information please, They are requested to give 7
continuation to the serving DAs who are on deputation ,

AR

- for a further period of 2 years on expiry of their present .

term of deputation & meanwhile they may please direct - - -
the Executive Engineer concerned not to accept joining report
of new_apointee(DA) without consulting the state Govt/ o
Directorate of Accounts and Treasuries , Naharlogun,

The Chief Accounts officer PWD . (EZ / Wz ) / RWD A/PHEDv
IFCD / Power for information, L

Ta

Officé copy.

( C . M. Mongmaw )
Joint Director of Accounts.
Directorate of Accounts & Treasuries.
Govt of Arunachal Pradesh:

Naharlogun




=13~ AN

OFFICE OF THE ACCOUNTANT GENERAL(AGE). " =
MEGHALAYA, MIZORAM & ARUNACHAL PRADESH,
SHILLONG-793 001 - -~ .

No. DA Cell/2-46/92-93/1698 Date : 07.01.2000

To

The Joint Director of Accounts,
~ O/o The Director of Accounts & Treasuries,
Government of Arunachal Pradesh,
Naharlugun, ’ _
ARUNACHAL PRADESH A .

Sub.: Recruitment/Posting of regular Divisional Accountant.

Sir,
In inviting a reference to your letter No. DA/TRY/15/99/9029 dated 15.11.1999

on the subject cited above, I am to inforim you that this office is the cadre controlling

authority for the cadres of DA/DAO/Sr. DAQ in respect of the State of Manipur, Tripura

and Arunachal Pradesh. Transfer and postings of DA/DAO/Sr. DAQ is the sole .

responsibility of this office and these officials are transferred “amofg thése three states o

- Temporary appointment of DAs on deputation is only a stop-gap arrangement.
Further whenever a proposal for recruitment of regular DAs is considered, concurrence of
the concerned State is sought for. In this regard, this office letter No. DA Cell/2-46/92-
93/3365 dated 07.01.1998, addressed to the Secretary, Finance Department, Government
of Arunachal Pradesh, Itanagar, may please be referred to. s

Further, I am to state that as per Recruitment Rules, published in the Gazetted of
India dated 24.09.1988, thé period of deputation cannot be extended beyond three years.
Hence, your request for extension of the deputation terms of the deputationist Divisional

~ Accountants beyond three years and for a further period of two years cannot be acceded

to.

NVours, ithfu‘ll&,
| \".{0‘:/ }i’f

St. Dy. Accountant General (Admn)



